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HIGH COURT OF DELHI AT NEW DELHI

No 34/Genl.-I/OC/PHC/DHC
Dated 26.04.2022
NOTIFICATION

In exercise of powers conferred by Seclion 139(b) of the Code of Civil Procedure
(AL V of 1908) as amended by Amendment Act No.104 of 1976 and Section 297(1)(b) of
(he Code of Criminal Procedure, 1973 (Acl 2 of 1974) and Section 3(2)(a) of the Oaths Act.
1969 High Court of Delhi has been pleased to appoint the following advocates as Oath
Commissioners In Patiala House Courts, New Delhi, for a period of two years from the
dale of issue of this notification or until further orders of this Court, whichever be earlier, for
administenng oaths and affirmations to deponents of affidavits in accordance with terms

speeified i paragraph 5 of Chapter 12-B, Punjab High Court Rules and Orders Volume 1V

d with Section 7 of the Delht High Court Act, 1966) and subject to the conditions laid

down i this Court's circular No, 332/Genl-II/DHC dated 14/9/2001 containing instructions
¢ Lath Commissioners issued by this Court:-

Sl No. Name of AdVOLates

1 Ms. Santosh Sharma

2 Mr. Rakesh Kumar !
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,Mr Dileep | Kumar Mlshra ‘

Mr Hansh Kumar Sharma
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(RAVINDER DUDEJA)
REGISTRAR GENERAL
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HC/DHESH: Dated 26.04.2022
Copy of this Nalification and copy of instructions dated 14.09.2001 forwarded to:-

I'he Principal District & Sessions Judge (HQ), Tis Hazari Courts, Delhi, for information
and necessary action.

2 The Principal District & Sessions Judge, Patiala HouseCourts, New Delhi, for
information and necessary action. Applications alongwith enclosures received vide

letter No  8006/Oath Commissioner/Genl /NDD/2021 dated 15102021 are also
ieturned herewith,

3 The President and Secretary, New Delhi Bar Association, Patiala House Courts, New
Delhi with the remarks that these advocales will work as Oath Comimissioners

exclusively in Patala | luu HEN® rnul‘ New Delhi
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